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O R D E R 

15.07.2019  In spite of the order passed by this Appellate Tribunal on 24th 

January, 2019, the Adjudicating Authority (National Company Law Tribunal), 

New Delhi by impugned order dated 22nd April, 2019 directed the ‘Operational 

Creditor’ to pay a sum of Rs. 2,00,000/- to the ‘Resolution Professional’, which 

is against the spirit of the order passed by this Appellate Tribunal and is not 

appreciated by this Appellate Tribunal.  Accordingly we set aside the order dated 

22nd April, 2019 and remit the matter to the Adjudicating Authority who will fix 

the fee and cost as directed in the order passed by this Appellate Tribunal on 

24th January, 2019 in “Company Appeal (AT) (Insolvency) No. 738 of 2018” .  

 The appeal is remitted with the aforesaid observations and direction.  
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